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Shri Hari Vishnu Kamath: Has

Government explored or re-explored
the possibility of resettling these hap-
less migrants from East Pakistan in
the State of Jammu and Kashmir and
if not, what are the reasons therefor?

Mr. Speaker: The question is about
starting industries for resettlement of
refugees.

Shri Hari Vishnu Kamath: Yes, I
am asking about settlement in indus-
tries in Jammu and Kashmir,

Shri Tyagi: None has so far been es-
tablished in Jammu and Kashmir,

Mr. Speaker: Is there a propcsal to
start any industries there?

Shri Tyagi: Not yet.

Shri Hari Vishnu Kamath:
are the reasons?

What

Mr. Speaker: We cannot enter into
arguments. He has said, there is no
proposal to start industries there yet.

Shri Hari Vishnu Kamath: Why
not? When all the States are absorb-
ing refugees, why not Jammu and
Kashmir?

Shri Tyagi: We are not enforcing
anything on the States in regard to
this matter. The States voluntarily
come forward to help.

Shri S. C, Samanta: May I knew
whether new industries will be cpen-
ed; if so, whether the settlement of
these people nearby the industries
will also be arranged?

Mr. Speaker: That he has answered
already. .
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Dr. M. M. Das: The hon. Member-
wants to have some information about
a particular camp in Orissa. I have
not got that information with me.

Application of certain Articles of
Constitution te J. & K.

-+
( Shri Ravindra Varma:
| Shri P. Venkatasubbaiah:
;-;“..J Shri Surendra Pal Singh:
) Shri Rameshwar Tantia:
| Shri Sidheshwar Prasad:
i Shrimati Renuka Barkataki:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that
Government of Kashmir have re-
quested the Central Government to
make certain Articles of the Indian
Constitution applicable to the State
of Jammu and Kashkmir; and

(b) it so, what are these Articles,
and the aciion the Central Govern-
ment propese to take on the request
of the Stute Government?

the

The Minister of State in the Mini-
stry of Jlome Affairs (Shri Hathi):
(a) Yes, Sir. l

(b) (i) Articles 356 and 357; and
-

(ii) article 81 (Without modifica-
tion). A Presidential Order under
article 370 of the Constitution has
been issued in respect of articles 356
and 357. As rezards article 81, a4
Presidential Order will be issued after
all formalities have been gone
through.

Shri Ravindra Varma: May I know
whether it is a fact that the Govern-
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ment of Kashmir has apprcached the
Central Government to fnd out their
attitude to making the Concurrent
List applicable to the State of Jammu
and Kashmir and also (o the appli-
cation of the Indian Penal Code and
the Criminal Procedure Code®

Shri Hathi: So far as the Indian
Pena] Code is concerned I do not think
they have approached; but for some
Concurrent List subjects they have
approached.

Shri Ravindra Varma: It has been
reported in the Press that the Prime
Minister of Kashmir recentiy stated
in Delhi that his Government had ap-
proached the Centre for the applica-
tion of more articles and laws to that
State in order to quicken the process
of integration. May I know from the
Government what these articles and
laws referred to are, which are not
covered by articles 356 and 357

Shri Hathi: It would be difficult tc
give a full list of all those articles and
laws. ~We are also thinking of entry
43, entry 78, entry 33 and entry 34.
These are really entries in the list
and not laws individually.

Shri P. Venkatasubbaian: Mav I
know what exactly stands in the way
of the Government in abrogating arti-
cle 370 and bringing in full integra-
tion? Is it because of any reluctance
‘on the part of the State Government
or is it because of hesitancy on the
part of this Government?

Mr. Speaker: That we discussed the
-other day and a detailed discussion
took place.
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It does not need any answer.

Shri Sham La] Saraf: May I know
whether while applying the Indian
Penal Code to the State of Jammu
and Kashmir care has been taken or
is being. taken to see that such other
laws as are prevaleit there for more
than 150 years like the prohibition
on killing of cows continue?

The Minister of Home Affairs (Shri
Nanda): When we say that there is
a process, that process will take care
of all these other considerations.
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Shri D. C. Sharma: Is it not a fact
that Pakistan has faken exception to
the application of articles 356 and 357
to the State of Jammu and Kashmir
and has threatened to take this issue
to the United Nations? If so, may I
know whether the Government will
take up with the United Nations the
issue of Azad Kashmir and the nega-
tion of democratic liberties in that
area as a counter-measure to this?

Shri Nanda: I do not recognise the
right of Pakistan to question the ac-
tion that we have taken,

Shri Kapur Singh: I want to ask in
a specific form a question already
asked. Have the Government proper-
ly studieqd the likely repercussions of
our action in the Council of the United
Nations Organisation and on our
neighbour Pakistan?

Shri Nanda: Yes, Sir.

Coal Briquettes

*641. Shri Surendra Pal Singh: Will
the Minister of Education be plcased
to state:

(a) whether it is = fact that the
Central Fuel Research Institute at
Jealgora, near Dhanbad, has evolved
a successful method of producing coal
briquettes for metallurgical use from
non-coking coal;

(b) whether these coal briquettes
have been put through blast furnace
trials to ascertain their efficacy; and

(c) if so, the result thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir, the Insti-
tute hag carried out laboratory-scale
experiments on utilisation of non-
coking coal for metallurgical purposes,





